d : MA. 275791 3
Q { C.A. 12 of 1991)
!AI 3
s1. | Date " Orders
NQ,.
order- - -
5.16¢9.1991 This commom/Avill govera = both the cases

ment iomed above. Mr., D.Saramgi learmed Couamsel for
the applicant meatiomed im the preseace of Mr.
D.N.Misra lea med Standimg Counmsel (Railway

Admimistration) that,he does mot wamt to proceed
aay further, heace be gramted aad he prays for

withdrawimg the same. After hearisg Mr. D.Sarangi
lex med Counmsel for the applicant asd Mr. D.NMisra
learned Stardimg Couasel (Railway Administratioa)
prayer of the petitiomer stamds allowed, He is
permitted to withdraw the cass. Thus, both the

OA 12 of 1991 amd MA 275 of 1991 are ddcordingly
disposed of.
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